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The Union of India & others....

Hon'ble Ajay Johri- AM
Hon'ble G.S.Sharma~ JM

This is an application under | g
section=19 of the Administrative Tribunals Act No.XIII ,ﬁ
of 1985 for a direction to the respondents to Qfdz“t’i;

consider the candidature of the applicant for his 4

absorption/regularisation in permanent/regular |

side of 'D' group establishment of Railways. It is |

alleged that the applicant has worked as Casual Labour | }'

for a number of years as mentioned in his service 4

record(Copy Annexure~I). It is further alleged that

persons junior to him have been regularly absorbed

but he was not considerea despite his representation.ue

have heard the learned counsel for the applicant

are of tﬁiﬂxif th?} this case can be finally

dispose oﬁ: In case, the applicant is ﬁfrking

from 1978 as shown by him, he isﬂii;gie to be

\ considered for sbsorption in view of the directions
of the Hon'ble Supreme Court in pursuance of which, g
the General Mangyger, Northern hailway has issued |
general instructions., We accordingly direct the
respondents to consider the case of the applicant
for cbsorption in the light of the aforesaid a
directions. The petition is disposed of accordingly, f
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